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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI
OA No. 1003/2024

In the matter of:

Mr. Ashok Kumar & Anr. Applicant(s)
Vs.
State of U.P. Respondent
Index
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1. Report On Mining Activity at Village- Panchayara, Tehsil-Loni, District-

Ghaziabad (Uttar Pradesh) in compliance to Hon’ble NGT order dated
04.11.2024 in O.A No. 1003/2024.

2. Annexure - | A copy of Hon’ble NGT order dated 04.11.2024 in OA No
1003/2024.

3. Annexure — Il A copy of letter dated 27.05.2021 issued by State Level

Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.

4. Annexure - 111 A copy of letter dated 29.09.2021 issued by State Level
Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.

5. Annexure - IV A copy of Indian Non-Judicial E-Stamp Paper issued by

Government of Uttar Pradesh.

6. Annexure - V A copy of Consolidated Consent to Operate and
Authorisation dated 07.01.2023 issued by UPPCB

7. Annexure - VI A copy of letter dated 02.03.2019 issued by Office of
District Magistrate, Ghaziabad to District Information Science Officer,
Ghaziabad.

8. Annexure - VII A copy of letter dated 09.05.2024 issued by Office of
District Magistrate, (Mining Section), Ghaziabad to New Panther Security

Guard Services, Aligarh.
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REPORT ON MINING ACTIVITY AT VILLAGE- PANCHAYARA,
TEHSIL-LONI, DISTRICT-GHAZIABAD (UTTAR PRADESH)

IN THE MATTER OF HON’BLE NGT (PB)
Mr. Ashok Kumar & Anr. Vs State of UP
in
(Original Application No. 1003/2024)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi vide order 04.11.2024 in the matter of Mr. Ashok
Kumar & Anr. Vs State of UP in Original Application No. 1003/2024 directed for constitution of
a Joint Committee comprising District Magistrate Ghaziabad, Divisional Forest Officer,
Ghaziabad, Uttar Pradesh Pollution Control Board (hereinafter referred to as ‘UPPCB’), and,
Central Pollution Control Board (hereinafter referred to as ‘CPCB”) and to submit a factual

report in the matter.
Relevant para of the Hon ble NGT order is as below: -

“3. Looking to the allegation made in the original application, we are prima facie of the view
that a substantial question relating to environment has arisen out of implementation of
enactments mentioned in Scheduled-I of NGT Act, 2010, but, before taking any further action in
the matter, we find it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest Officer, Ghaziabad;
Uttar Pradesh Pollution Control Board (hereinafter referred to as ‘UPPCB’); and, Central
Pollution Control Board (hereinafter referred to as ‘CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

3. Above committee shall collect relevant information after visiting the site and submit factual

report within one month.
6. List this matter on 05.12.2024.”

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1.
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2. In compliance of said order, following officials were nominated from the concern Department:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist ‘C*, CPCB. Delhi
Ms.NimiKuchiya, FRO, Divisional Forest Office, Ghaziabad
Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

The joint committee carried out the site visit on 30.11.2024 by. During visit, following
officials/persons were also present:

Sh. SaurabhChaturvedi, Mining Officer, Ghaziabad

Sh. Arvind Kumar, Scientist ‘B’, CPCB, Delhi

Sh. Sanjay Kumar, Dy. RO, Divisional Forest Office, Ghaziabad
Sh. Praveen Gaud,Representative of the project proponent

4. General observation during the site visit of leased mining area at Village-Panchayara,
Loni, Ghaziabad:

Observations based on site visit and records issued made available by UP PCB RO Ghaziabad
and Mining Department Ghaziabad are as follows:

\‘!

Environmental Clearance (herein to be referred as “EC’) was granted for sand /
moramminingby State level Environmental Impact Assessment Authority (SEIAA)
Uttar Pradesh on 27.05.2021 to Shri Bani Singh, Salasar Complex, 306 Shankar Vihar
Colony, Quaarsi, Aligarh — 202001 (M/s New Panther Security Guard Service) vide letter
no. 27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable area (8.512 Ha) out of
total lease area as 12.512 Ha. The EC was further amended on 29.09.2021 vide letter no.
201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and amended EC is annexed as
Annexure-2 and 3).

Lease under Article 35 through e-stamp with Certificate Number IN-
UP94105203936034T was registered on 08.10.2021 with M/s. New Panther Security
Guard Service (Shri Bani Singh S/o Shri Raghunath Singh)for mining of 1,77,737 cubic
meter (per annum) for 05 years at Tehsil-Loni Gram-PanchyaraKhand Number 02 Gata
No0.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi,
311 mi, 312 mi, 313 mi & 314 mion 8.512 Hectare area. (Annexure-4)

Consolidated Consent to Operate (CTO) and Authorization under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for

(e c
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-

a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated CTO is annexed as
Annexure-3)

The date of start of mine was 12.11.2021. A per portal of Directorate of Geology and
Mining, Uttar Pradesh, the total quantity of mineral excavated from the start of mine is
tabulated as below:

Year Quantity Permitted (m’) | Quantity Excavated (m’)
Nov 2021-Oct 2022 177736.8 85851
Nov 2022-Oct 2023 177736.8 81750
Nov 2023-Oct 2024 177736.8 142402

The co-ordinates of mining areas are as below:

Pillars | Latitude (N) Longitude (E)
A 28°48°1.02” N 77°12°19.63” E
B 28°47°49.56" N o 170 W g e
C 28°47°39.12” N 77°12°19.04” E
A’ 28°47°39.35” N 7T°12'13.26" E
B’ 28°47°48.74” N 77°12°10.86" E
C 28°48°2.80” N 77°12°13.01” E

Mining Officer Ghaziabad informed last District Survey Report was prepared in 2017. It
was amended on 02.03.2019 which included present lease area (copy of amendment is
annexed as Annexure- 6).The draft for District Survey Report(2024) has been issued on
05.07.2024 in public domain and final DSR is under finalization by District

Administration.

Project Proponent informed that the replenishment study report was conducted during
2021-22 .& 2022-23,however, the same was not made available to committee member

during visit.

During site visit on 30.11.2024 by joint committee, mining activity was not observed on
the site. Project Proponent informed that mining activity was discontinued after
30.06.2024 (due to monsoon period) and not started since 30.06.2024 to till date. Mining
Officer Ghaziabad informed that transport permit has not been issued after 30.06.2024.

A camp office and weigh bridge was observed constructed by project proponent. It was
informed by project proponent that all machinery for mining activity are hired through
third party and the same is not hired from 30.06.2024 onwards.
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» During site visit by joint committee, winter migratory birds (Common swift or swallows,
Sea gulls, Moorhen etc.) were observed (photographs attached).

5. Observation regarding issues raised in the compliant:

Issues raised related to mining violations:-

Observation:-

The mining is being carried out beyond the allotted limit / Being carried out
beyond the sanctioned Lease Area / Carrying out mining outside the coordinates /
works for more than the allotted time in a day / doing illegal mining work at night
by taking out sand up to 100 feet below with the help of lifter boat machine (para
3)

constructed a two dams (Bandh), (para 5)

the proponent is mining the sand much deep from the bottom of the river, from
approximately 20-30 feet below which is impermissible, with help of the poclain
and other heavy machines, (para 7)

carrying out illegal mining in No. 310-309,(para 10)

making very deep pits by building a dam.(para 12)

e Mining activity was not observed on day of visit of joint committee. Project Proponent
informed that mining activity was discontinued after 30.06.2024 (due to monsoon period)
and not started since 30.06.2024 to till date. Mining Officer Ghaziabad informed that
transport permit has not been issued after 30.06.2024.Excavation mark were not observed
on the sand deposit in the mid of the river which also indicated that mining has not been
carried out after monsoon.

e Illegal mining by project proponent has been observed earlier by District Authorities, a
notice was issued to project proponent by Mining section, ADM Office Ghaziabad on
dated 09.05.2024 for illegal mining of 840 cubic meter of ordinary sand out and
accordingly fine was imposed on project proponent as per rules.(Annexure-7)

Issues raised to Green beltdevelopment: -

Observation:-

That the proponent was also required to plant 625 trees on both the sides of the
haul road, (para 7)

The project proponent informed that the trees were planted in mining lease area
which were damaged during flooding in year 2023, however., no plantation

wasobserved by the committee.
me‘frﬂ K. o
;7\ / ’V
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Issues raised to impact on Adjacent Agricultural Land:-
e Adjacent agricultural land situated on the banks of Yamuna are being affected and
are in the danger of completely becoming an uncultivated land. (para 9)

Observations: -
» At present agriculture land near the lease area was not found affected.

Issues raised to Mine operation: -
e Breached the limit for the number of vehicle allowed to be deployed at the mining site,
34 vehicles are allowed. (para 4)
¢ Deploying heavy machineries, the use of poclain machines and other such machines (para
6)
e The proponent has not adopted the practice of regularly sprinkling the water during the
transition of the vehicles, (para 8)

Observations:-
e Mining activity was not carried out on the day of visit. It was informed by Mining Officer
Ghaziabad that transport permit has not been issued after 30.06.2024. Compliance of
these points can be enforced during mining operation.

6. Conclusions / Recommendations:

1. The mining department should carry out vigil during day as well as night and ensure that
no illegal mining takes place in Yamuna river.

2. The EC issued by SEIAA Uttar Pradesh stipulated the method of mining as opencast
Semi-Mechanized therefore, heavy machinery and lifter boat should not be allowed near
the river.

3. Stringent action should be taken against any persons foundcarrying out illegal mining,
using heavy machinery and lifter boats near the river, and obstructing flow of the river.

4. Compliance of following salient requirements must be ensured by Project and Mining
Department before allowing further mining:

o Installation the boundary pillars as per co-ordinates & Environmental Clearance
conditions.

o Adequate plantation in time bound manner as per Environmental Clearance

conditions. &‘V"
@WV&//
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o Replenishment study of the area about mining deposits as per Environmental
Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and water table as
per Environmental Clearance condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary

sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order dated
26.02.2021 in the matter of OA No. 360/2015.

Joint Committee Members:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad
3| u{ 29

Sh. Gaurav Gehlot, Scientist ‘C’, CPCB, Delhi X{/

Ms. NimiKuchiya, FRO, Divisional Forest Office,

Ghaziabad ZCW

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad
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Photographs of site visit
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m GPS Map Camera
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Item No. 04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1003/2024

Mr. Ashok Kumar & Anr. Applicant(s)

Versus
State of UP Respondent

Date of hearing: 04.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: None

ORDER

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o late
Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present
application has been registered under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010’) in
exercise of suo-moto jurisdiction, in view of law laid down by Supreme
Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbai

v. Ankita Singha & Ors.

2. Complainants have alleged that M/s. New Panthar Security Guard
Service has got a mining permit/lease for sand mining at Yamuna river-
bed i.e Gata N0.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi,
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at

Khand No. 02,Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

10
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Mining activities are being carried out by proponent on a total lease area
of 12.512 Ha (mineable aera is 8.512 Ha). Mining has been conducted in
violation of conditions of Environmental Clearance (hereinafter referred to
as ‘EC’) granted by State Level Environment Impact Assessment Authority
of State of UP (hereinafter referred to as ‘SEIAA, UP’) and they have dug
out river-bed at the depth upto 100 feet with the help of lifter boat
machine. Proponent has constructed two dams (Bandhas) so as to stop
flow of water and thereby natural flow of water has been diverted affecting
flora and fauna of the river and this is also affecting and damaging
agricultural crop standing in the nearby agricultural land due to creation
of obstruction in the smooth flow of river water. Proponent is also deploying
heavy machinery such as poclain, etc., for mining activities and has also
not carried out plantation as required in the EC. Complaint is supported

with two videos and certain photographs appended to the complaint.

3. Looking to the allegation made in the original application, we are
prima facie of the view that a substantial question relating to environment
has arisen out of implementation of enactments mentioned in Scheduled-I
of NGT Act, 2010, but, before taking any further action in the matter, we
find it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest
Officer, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter
referred to as ‘UPPCB’); and, Central Pollution Control Board (hereinafter

referred to as ‘CPCB))

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information after visiting the

site and submit factual report within one month.

6. List this matter on 05.12.2024.

11
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7. A copy of this order be forwarded to Members of the Joint Committee

by email for compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 04, 2024
Original Application No. 1003/2024
JG.

12



Annexure-2

State Level Environment Impact Ad%ssment Authority, Uttar Pradesh

To,
Shri Bani Singh,
Salasar Complex, 306 Shankar Vihar Colony,
Kuraishi Aligarh - 202001

Ref. No..... 12_,7 ......... [Parya/SEAC/5793/2019

Sub: Environmental Cleara;

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Locknow - 226 010
Phome : 91-522-2300 541, Fax:91-522-2300 543
E-mail : docuplio@yahoo.com
Wiehaite : wwwselaaup com

Date 7 May, 2021

wna Riverbed at Gata No. 303 mi, 313 mi,
313#&&311““ Khand No.-02

1 12

290 mi, 301 mi, 303
Panchayara, Tehsil- Loni, Ghaziabad, U.P., M/fs New Panther Security Guard Service, (Leased Area: 12.512 ha.].
Dear Sir,

Please refer to your appiication/fletters 26-08-2020, 09-09-2020, 09-12-2020, 25-03-2021, 01-04-2021, 13-04-
1021 & 15-04-2021 addressed to the Chairman/Secretary, State Level Environment Impact Assessment Authority [SELAA)
and Director, Directorate of Environment Govt. of UP on the subject as above. The Stale Level Expert Appraisal
Commiltee considerad the matter in its meetings held on dated 13-04-2021 and SEIAA in its meeting dated 21-05-2021

A presentation was made by the project proponent along with their consultant M/s Globus Environment
Engineering Services. The proponent, through the documents submitted and the presentation made informed the

committee that:-

1. The environmental clearance is sought for Sand/Mormrum Mining from Yamuna Riverbed at Gata No. 303 mi, 313 mi,
290 mi, 301 mi, 303, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi, Xhand No.-02 ,
Village- Panchayara, Tehsil- Loni, Gharabad, U.P., M/s New Panther Security Guard Service, (Leased Area: 12.512

ha.).

2.  The terms of reference in the matter were issued by SEIAA, ULP. vide letter no. 500/Parya/SEAC/5793/2019, dated

04/11/2020.

3. The public hearing was organized on DL/03/2021. Final EIA report submitted by the project proponent on
19/03/2021

4, Salient features of the project as submitted by the project proponent:

1. On-line proposal Mo, SIASUP /MIN/55952,/7020

2File no. allotted by SEIAA, UP 5793

2ToR Vide Letter No. S00/Parya/SEACS5793/2019, Dated: 04.11.2020 by SEIAA, LLP,

3. Name of Proponent

M/'s New Panther Security Guard Service
ShriBani Singh 5/o ShriRaghunath Singh

4Full corespondence address of preponent and
maobile no.

Rfo- Salasar Complex, 306, Shankar Vihar Colony,
Kuraishi, Aligarh - 202001

5. Name of Project

“Sand/ Maram Mining”

6. Name of River

Yamuna River

1. Project location (Plot/Xhasra/Gata No.)

Gata No. 303 mi, 313 mi, 290 mi, 301 mi, 303, 304 rmi, 314 mi,
257 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi

8. Name of Minor Mineral River Bed Material [Sand/Moram)
9, Schadule (&3 per EIA natification 2006) 1ali

10. Category of Project Bi1)

11. Sanctioned Leasa Area (in Ha ) Total Leass Area: 12512 Ha

12. Mineable Area [in Ha.) B.512 Ha

13. Project Status

State Govt. has given its consent vide letter no. 993/&T/5-
/ 2020, RAR- 23/05/2020 for the
exploitation of Sand/Morrum fﬂLi period of five years.

14, Zero level mRL

205 mRL

| 15, Max. & Min mAL within lease area

Higheit: 208 mALE Lowest: 207 mRL

16 Pillar Coordinates [Verified by DMO)

Sanction Lease Area Co-ordinate

| Latitude [N) Langitude {Ej
28°48'1.02°N TP12'19.63°
_ dBNTAS. 55 M T 1? SEE
’E'd.i' 39. IZ'H 7712'19.09%E .

Paye 1 0f 8
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c For Proposed Sand/Mon I1'I .:.u from Yamisia Riverbed ata No. 303 mi, 313 mii, 290 mi, 301 mi, 303, 304 mi, 314 m
297 mi, 298 mi, 302 mi, 311 313 mi & 314 mi, K J‘I 02, Village- Panchayars, Tehs Ghatistad, U.P.. M/s
'I!‘h' il curity Guargd ..ud WEER0 AR 1. L ).
D 28*47'39.35"N TFiZr13.26"E
E 2B"47T'48. 74N Frri2'10.86"E |
F 28°482.80"N TTI1301E
Workable Area
A 28°48'1.02°N TT121963"E
B 28"4T'49.56"N TIH1¥17.52"E
€ 28°47°'39.12°N IT12'19.047E
. 28°47'35.39°N TT12'1495°E
[ oy 28°47'43.86"N 77°12'15.30°E
B 28°a7'52.33'M T712'18.05"E
(1 [y 2B"4B'0.94°N T 12'13.99°E
MNon- Workable Area
A' 28°48'0.94°N T 118.99°E
B 28°47'52.33"N T 17 13.05°E
o 28°47'43.86°N IT1215.30°E i
o 28"47°39.39"N 71"11"14.95"E
n 28°47"39.35°N Tr12'13.06%E
E 28°47MR. 74N 777 12'10.86°E
F Z8"48'2 BO"N 1712301
17. Total Geological Reserves 411544 m" -
1B. Total Mineable Reserves 1,77,736.8m per annum o
20. Proposed Production/year 2,50,240m"
21. Sanctioned Period of Mine lease Five years U
22. Producticn of mina/day £83.60 m‘ Jday
23. Method of Mining Opencast semi-mechanized
24. No, of Working days o 260 Days
25 Workinghoursfday 8 -10 hours/day .
| 26. No. Of Workers e 59 Manpowers : - — ||
27, No, of velicles movement/day 34 Units [Assumed Loading Capacily: 20 m fUnit)
| 28. Typaaf Land - Tl State Government Land 2l
“I_B_.‘ rl.HﬂniltEDap.th of Mining 240m o
30. Nearest metalled road from site Panchayara ~ Mavikala Road is 750 m, East el |
31. Water Reguirement Source Furpose Detail Avg. Demand
{Daylin KLD)
Portable | Drinking @15 59 warkers x 15 0.885 KLD
Tanker lped/worke: Ipcd = 885 Lit/day
Land 625 Trees x 15 1.562 X0
reclamation/plantation | |/day
B2.5Lit/Tree = 1562.5 Lit/ulay
Diust suppression @1 Haul Road Area = 261 K10
Lifsq.m (750 m Length x 7
[vwice in a day) m Width = 4305
m2)x 1 1/5q.m
= 4305 Lit/day « 2
. 8610 Lit/day PRS-
! Total 15057 KLD
1110 KLE)
32 Name of QC Accredited Consuftant | GLOBUS ENVIRONMENT ENGINEERING SERVICES
with QC1 No. and pericd of validity. Certificate No. NABET/EIASLE21/1A0034, Valid Till Aprit 03/2021
33 Any litigation pending against the | No
projector hand in any court , ) -
_i 34, Details of 500 m Cluster Map & ﬂlﬁtl:r certificare Issues h'gr CMO (Mining IMHHE SEc'Iinl!-] Ghapabad. Lstter No.
, cuntificate issued by Mining Offices | 1112, @3RS .!.u-,"c‘.‘-‘ﬂm -07-08-2020 A =
| 3. Detalls_of Mining Lesse Area in | Sancti [125121a

Paze 2 »f 2
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Arga under, SSMMG 2015 0.2190 Ha

Area under Safety Zone 1.2449 Ha
Area under Active Waler 2535 Ha
Channel
36. Details of Lease Area in approved DSR | Approved DSR,Ghaziabad : Page No-54, Table No-15, $r. No-2
37. Total Cost of Project Rs. 116,45 Lakhs
38. Proposed CER Cost Rs. 2.33 Lakhs (2% of the total Project Cost)
39. Proposed EMP Cost Rs. 21.57 Lakhs
40, Length and breadth of Haul Road Haulage Road Length 750 m & Haulage Road Width 7 m
41. No. of Trees to be Planted 625 Trees

5,

6.

7.
8.

The mining would be restricted to unsaturated zone only above the phreatic water table and wall not intersect the
ground water table at any point of tme.
The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragiie zone such

-as habitat of any wild fauna.

Theres is no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 {as amended).
Based on the recommendations of the State Level Expert Appraisal Committee meeting held on 13-04-2021 on the

above said gm]eq. the State Level Environment Impact Assessment Authority meetings held on 21-05-2021 has decided
to grant the Environmental Clearance to the title project for collection of 2,50,240 m’fannum Is proposed lease area
12.512 ha sulifect 1o effective implementation of the following General Conditions and specific conditions:

General Conditions:

11

2,
3

10,
11,
12

15.

1b.

17.

This environmental dearance is subject to allotment of mining lease in favour of project proponent by District
Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearance as per the
provisions of ELA Notification, 2006 {as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department prior to starting of mining operations. Such site plan, duly verified by competent authority along-with
copy of the Environmental Clearance letter will be displayed on a hoarding/board at the site. A copy of site plan
will'also be submitted to SEIAA within a period of 02 months.

Mining and loading shall be done only within day hours time.

Mo mining shall be carried out in the safety zone of any bridge andfor embankment.

it shall ‘be ensured that standards related to ambient air quality/effluent as prescribed by the Ministry of
Environment & Forests are strictly complied with. Water sprinklers and other dust control majors should be
applied to take-care of dust generated during mining operation. Sprinkling of water on haul roads to control dust
will b2 ensured by the project proponent.

All necessary statutory clearances shall be oblained before start of mining operations. IF this condition is violated,
the dearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places,

No tree-felling will be done in the leased area, except only with the permission of Forest Department.

Mo wildiife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil characterstics
of the river bed /basin, where mining is carried oul.

It shall be ensured that mining operation of Sand/Moram will nol In any way disturb the, velocity and flow pattern
of the river water significantly.

It shall be ensured that there s no fauna dependant on the river bed or areas close 1o mining for its nesting. A
report on the same, vetted by the competent authority shall be submitted to the RO, PCB and SEIAA within 02
months.

Primary survey of flora and fauna shall be camed out and data shall be submitted to the RO, PCB and SELAA within
sie months.

Hydro-geological study shall be carried out by a reputed organization/institute within zix months and estahlish
that mining in the sald area will not adversely affect the ground water regime. The repart shall be submitted 1o
the RO, PCB and SEIAA within six months. In case adverse Impact Is observed fanticipated, mining shafl not be
carried out.

Adeguate protection against dust and oth
habitationz (i any) close by the leage areay

" lution due to mining shall be made so that the
ol adversely-Afected. The status of impiementation of measures

5 &
%. |~.-‘.'*;":\“Jr : Page 3.8 T
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18,

19.

21

23,

24,

7.

28,

31.

L .8

33

34.

7.

38,

taken shall be reported 1o the RO, UPPCE and SEIAA and this activity should be completed before the start of sand
mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can help in
improving the quality of life of economically weaker section of society. income generating projects/tools such as
development of fodder farm, fruit bearing orchards, vocational training etc. can form a part of such program me.
The project proponent shall provide separate budget for community dévelopment activities and income
generating programmes.

Gresn cover development shall be carried out following CPCE guidelines induding sefectfon of plant species and in
consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top sofl, if-any, and the top soll should be utilized for green
coverfiree plantation.

Dispensary facilities for first-ald shall be provided at sits.

An Ervironmental Audit should be annually carried out diring the operational phase and submitted to the SELAA
The District Mining Officer should quartery monitor compliance of the stipulated conditions. The project
proponent will extend full cooperation to the District Mining Officer by furnishing the requisite
data/finformation/monitoring reports. In case of any violations of stipulated condithons the District Mining Officer
will report to SEIAA,

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard & soft copies) to the SELAA,
the District Officer and the respective Regicnal Office of the State Pollution Control Board by 1st June and 1st
December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/ Municipal
Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks [/ tractors with tarpaulin or other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before discharging into water
bodies thi treated effluent shouid conform to the standards prescribed by MoEF/CPCE,

Measures shall be taken for control of noise level to the fimits presoribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the Impacts of mining activities.
Maintenance of Village roads through which transportation of minor minerals ks to be undertaken, shall be
carried-out by the project proponent regularly at his own expences.

Measure for prevention & control of soll erosion and management of silt shall be undertaken. Protection of
dumps against erosion, il any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibility 2 sum of 5% of the total project cost or total income whichever is higher is to
be earmarked for 1otal lease period. Its budget Is 1o be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measurss which can help In upliftment of poor section of
society, consistent with the traditional skills of the people shall be identified. The programme can include
activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc
Possibility for adopting nearest three svillages shall be explored and details of cvic amenities such as roads,
drinking water etc proposed Lo be provided at the project proponent’s expenses shall be submitted within 02
months from the date of issuance of Erwironment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be-reported to the Ministry of Emdronment and
Forests and its Regional Office located at Lucknow, SELAA, LLP and UPPCE.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concern Regional Officer of UPPCE and SEIAA within 02
months.

Environmental clearance ts subject 1o obtalning clearance under the Wildiife (Protection) Act, 1972 from the
competent authority, if applicable 1o this project

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the ohservations so
made, If turtle nesting is observed, necessary safeguard measures shall be taken in consultation with the State
Wildlife Department. For the purpose, awareness shall be created amongst the workers about the nesting sites so
that such sites, If any, are identified by the workers during operations of the mine for taking required safaguard
measufes. (n this regards the safety notified 2ene thould be left <o that the habitat/nesting area is undisturbed,
The project proponent shall undertake adequate safeguard measures during extraction of river bed matenal and
ensure that due to this activity the hydro geclogical regime of the surrounding area shall not be affected.

The project proponent shall obizin necessary prior pefrnisﬂun or the competent Authorities for withdrawal of
regquisite quantity of water [surface water and groundiwal
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3%, Appropriate mitigative measures shall be taken to prevent pellution of the river in consultation with the State
Pallution Control Board. it shall be ensured that there is no leakage of oil and grease in the river from the vehicies
used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehides carrying the mineral shall
not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, criche
ete. [MoEF circular Dated : 22-09-2008 regarding stipulation of condition to improve the living conditions of
construction iabour at site).

42.  Personnel working in dusty areas should wear profective respiratory devices and they should also be provided
with adequate training and information on safety and health aspects. Occupational health surveillance program of
the warkers should be undertaken periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed

43. A copy of the clearance letter shall be sent by the proponent to concemed Panchayat, Zila Parishad/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The dearance letter shail also be put on the website of the Company by
the proponent.

44.  The environmental statement for each finangal year ending 31st March in Form-V as is mandated to be submitted
by the project proponent to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subtequently, shall also be put on the website of the company along with
the status of compliance of environmental clearance conditions and shall also be sent to the Regional Office of the
Ministry of Environment and Forests; Lucknow by e-mall.

45, The green cover development/tree plantation i to be done in an area equivalent to 20% of the total leased area
either on river bank or along road side [Avenue Plantation).

46. Debris from the rver bed will be collected and stored at secured place and may be utlized for strengthen the
embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should be given, which
would alsa indude measure for treatment of bite of poisonous reptile/finsect like snake.

48. Perlodical and Annual medical checkup of workers as per Mines Act and they should be covered under E5| as per
rufe.

Specific Conditions

1. Directions/suggestions given during public hearing and commitment made by the pmpn proponent should be
strictly compliad.

L 1. The project proponent shall obtain the forest dearance and permission of Central and State Governmeant as per
law under the provisions of Forest {conservation] Act, 1280 before the start of work.

3, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to a condition
which is fit for growth of fodder, flora fauna etc.

4, |If the proposed project is situated in notified area of ground water extraction, where creation of new wells for
ground water extraction s not allowed, requirement of fresh water shall be met from alternate water sources
other than ground waier or legally valld source and permission from the competent authority shall be obtained
1o use it.

5. At the tme of operation, project proponent will comply with all the guldelines issued by Government of
India/State Govi./District Adminisiration related to Covid-19.

6. Environment management in according to environmental status and impact of the project

7. Selection of plants for green belt should be on the basis of pollution removal index.

8. MNo mining acthvity should be carried out in-stream channel as per SSMMG, 2016,

9. Pakka motorable haul road to be maintained by the project proponent.

10. A separate Epvironmental Management Cell with suitable qualified persennal shall be set-up under the control
of a Senior Executive, whoe will report directly to the Haad of the Organization.

11. Permission from the competent authority regarding evacuation route should be taken.

12, Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.

13, Site Pit photographs should he submitted with date, time and point-coordinate within IS days.

14, One month monitoring report of the area for air quality, water quality, Nolse level. Besides flora & fauna should
be examined twice a weeak and be submitted within 45 days for a récord.

18, Provision for cylinder to workers shoukd be made for cooking.

16, The capacity of trucks/wractor for loading purpose be in tonnes as per Transport Departrent applicable
norms and standard fixed by the Government.
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Provide suitable mask to- the workers.

Approach road kaccha is 1o be mads motarable and tree saplings 1o be planted on both sides of the road,
indigenous plants should be planted according to CPCB guidelines and in consuftation with focal Divisional
Forest Officer,

. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a GO-NABET

accredited consultant, and the District Mines Dificer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction {typically 0.3 -0.6 m or 1 - 2 t) as per sustainable
sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guldelines,

.. Corporate Environmental Responsibility (CER] plan shall be prepared by the project proponent and the details

of the various heads of expenditure to be submitted as per the guideiines provided in the recent CER
notification No. 22-65/2017-A.11l dated 01/05/2018.

Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate of
Environmant along with the compliance report.

Measure for consenvation of water through rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CER

The excavated mining material should be carried and transported in such a way that no obstruction to the free
flow of water takes place. Suitable measure should be taken and detads to be provided to concern Department.
Width of the haul road shall be more than & meter.

Submit annual replanishment report certified by an authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production levels shall be decreased [ stoppad
accordingly till the replenishment is completed. _ :

The project proponent shall ensure that if the project area falls within the eco-sensitive zone of National park/
Sanctuary prior permission of statuary committee of Mational board for wild [ife under the provision of Wildlife
(Pratection] Act, 1972 shall be abtained before commencement of work.

if in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional conditions
based on the EIA chall ba imposed. The lease holder shall mandatorily follow cluster conditions otherwise it will
amount to violation of E.C. conditions. if the certificate related to duster provided by the competent authority
is:found false or incomect then punitive actions as per law shall be initiated against the authority issuing the
cluster certificate.

The Environmental clearance will be co-terminus with the mining lease period.

. Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from Mational Board Wild Life

(NBWL) even if the eco-sensitive zone is not earmarked.
To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016,

. Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining. Officer/NHAI and

should be submitted to SEIAA/SEAC, Secretarial as sarliesy

In case it has been found that the £.C. obtained by providing incorrect information, submitting that the distance
between the two adjoining mines is greater than 500mt. and area is less than 25ha, but factually the distance is
less than 500 mt and the mine is located in cluster of area equal or more than 25ha, the E.C Issued will stand
revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a QCI-NABET
accredited consultant, and the District Mines Officer which shall form the basis for midterm review of
conditions of Environmental Clearance.

The mining work will be open-cast and manual/seml mechanized (subject to order of Hon'bie NGT/Hon'ble
Courts {5)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

it shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-ever is less,
shall be feft en both the banks of precise area to control and avoid erosion of river bank. The mining Is confined
to extraction of sand/moram from the river bank onby.

The project proponent shall undertake adequate safeguard measures during extraction of river bank matarial
and ensure that due to this activity the hydro-geolegical regime of the surrounding area shall not be affected.
The project proponent shall adhere to mining in conformity to plan submitted for the mine lease conditions and
the Rules prescrited in this regard clearly showing the npwork zane In the mine lease | 2. the distance from the
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required/prescribed/fidentified under law. In‘case of violation,

Proposed Sand) Morrum Mining from Yamuna Riverbed at Gata No. 303 mi, 31: i, 25 AL i, 303, 2 mil, 318
i, 298 md, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi I. <02 ilage- Panchayara, gt Lonl, Ghaziabad, U P,
NWew Panther Sacunty Gusard S3nvice, jLeased Area: L & T g

bank of river to be left un-worked (Non mining area), distance from the bridges etc it shall b2 ensured that no
mining shall be carried out during the monsoon season.

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the proviston
thereof shall be strictly followed.

. The project proponent will provide personal protective equipment (PPE) as required, also provid adeguate

training and infarmation on safety and health aipects. Perindical medical examination of the workers engaged
In the project shall be carried out and records maintained. For the purpose, schedule of health examination of
the workers should be drawn and foliowed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact zone shall be
monitored periodically. Further, quality of dizcharged water if any shall also be monitored [(TDS, DO, pH, Fecal

: Cﬂl.ifurm and Total Suspended Solids [T55]].
. Effective safeguard measures, such as regular water sprinkiing shall be carried out in coritical areas prone to air

pollution and having high levels of particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent befare expiry of present mining plan.

Four- ambient air quality-monitoring stations should be estahlished in the core zone as well as in the buffer zone
for monitoring PM10, PM2.5, 502 and NOx Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the State Pollution Control Board.

. Common road for transportation of mineral is to be maintained collectively. Total cost will be shared/worked

out on the basis of lease area among users.

Proponent will provide adequate sanitary fadlity in the form of mobile tollats to the labours engaged for the
project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project activity will be
separately storage in bins and managed as per Solid Waste Management rules.

Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.

. Natural/customary paths used by villagers should not be obstructed at any time by the activities proposed

under the project

Digital processing of the entire lease area In the district using remote sensing technigue should be done
regularly once in three years for monitoring the change of river course by Directorate of Geology and Mining,
Govt. of Uttar Pradesh. The record of such study to be maintained and report be submittad to Regional office of
MoEF, SEIAA, U.P. and UPPCA.

. & copy of clearance letter will be marked to concerned Panchayat [ local NGO, if any, from whom suggestion /

reprasentation has baen received while processing the proposal. The dearance letter shall alse be put on the
wehsite of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office, District Industry
Centre and Collector’s office/Tehsiidar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of which shall be
in the vernacular language of the locality concerned, within 7 days of the issue of the dearance letter informing
that the project has been accorded enwironmental clearance and a copy of the dearance letter is available with
the State Pollution Control Board and also at weh site of the SEIAA at hittpy//www.sciaaup.in and a copy of the
same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other compelent authority may alter/modify the above conditions or stipulate any
further condition In the interest of environment pratection.

. Concealing factual data or submission of fatse/fabricated data and failure to comply with any of the condibions

mentioned above may resubt in withdrawal of this clearance and attract action under the provisions of
Environment {Protection) Act, 1986,

Any appeal dgainst this environmental clearance shall lie with the National Green Tribunal, if prefemed, within a
period of 30 days as prescribed under Section 11 of the National Environment Appellate Authority Act, 1997.
Waste water from potable use be collected and reused for sprinkling.

During the school opening and dosing time vehicle movement will be restricted.

. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A

condition can be imposed that mining will ba done from river activities from river bank.
You shall alse ensure that the proposed site 5. not a part of ‘any no-development Tone as
pesmission shall automatically deem to be cancelled.
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Alsg, in the event of any dispute on ownership or land use of the proposed-site; this cdearance shall automatically deem
to be cancelled.

Any appeal against this EC shall ie with the Naticnal Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Contraol of Pollution) Act, 1974, the Alr {Prevention & Control of Pollution] Act, 1981, the Environment (Protection) Act,
1586 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of Law relating to the subject matier,

The project proponent will have to submit approved plans #nd proposals incorporating the conditions specified
in the Environmental Clearance within 03 menths of issuance of this clearance. The SEIAA/MoEF reserves the right to
revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of SEIAA/MoEE.
SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

This is to requett you to take further necessary action in matter as per provisions of Gazette Notification No.
5.0, 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the authority as prescribed in the
aforesaid notification. v %ﬁrﬁ;n

1. The Principal Secretary, Environment, U.P. Govl., Lucknow.

2. Advisor, IA Division, Ministry of Environmant, Forests & Climate Change, Govt. of india, Indira Paryavaran
Bhawan, jor Bagh Road, Aliganj, New Delhi.

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Alligan|, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Ehand, Gomiti

Magar, Lucknow.,

District Magistrate, Ghaziabad, U.P,

Director, Department of Geology & Mining, U.P. Lucknow.

Copy for Web Master/Guard [ile.

AN

[Ashish Tiwari)
Membar Secratary, SELAA
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Annexure- 3

State Level Environment 'Mpa‘cggﬁsessment Au )// rity, Uttar Pradesh

Directorate of Environment, UR.
Vineet Khand-1, Gomti Nagat, Locksiow-225 010

“” - Phome: 9122230054, 191820230043
ShriBani Singh, E-mail § yalio.oain -

Salasar Complex, 306 Sharikar Vihar Calony, Welisite : et selaupicam -

Ruraishi Aligath - 202001

Ref, Nn‘,..,.%..ﬁe,lﬂ.., ......... [Parya/SEAC/5793/2019

Bafﬁ?’ca September,2021

Dear Sir,
Please refer to your application dated 27-06-2021 -and 22:07-2021 addiessed to ‘the
Chairman/Secretary, State Level Enviranment Inpact Assessment Authorlty (SEIAA) and Directar,

Directorate of Environment Govt: of UP on the subject as ahove, The State Level Expert Appraisal

Committes, UP cansidered that mattain .-&Sﬂmeéﬂhgibﬂ?d?nn dated 30°07-2021 and SE|AA tonsidered

the project in meeting dated 03:09-2021.. .
The cfmmittee noted that the envircnmentat clearance fdi the: above praject was issued by

SEIAA, U.P. vide letter rio. 27/Parya/SEAC/5793/2019 dated 27/05/2021 for the lgased area 12.512 ha

and production capacity 1,77,736.8 m3/annum. The project proponent vida letter dated 165/08/2021
informed that the second value of the geo-coordinates mentioned in EC letter has been changed after
reassessment of lhe__ siime is n charge in leased area and quantity of the mineral. Therefore,
the project proponent applied ameridment in £C apolication'on 27/06/2021,

A presentation was made by the project proponent along with thelr cansultant M/s Globu:
Environment Enginsering Services. Thé proponent, through the documents submitted and the

presentation made infarmed the committee that-

1. Details of proposed amendment in environmental clearance letter dated 27/05/2021;

Pillar coordinates mentioned in EC Proposed amendment In Pillar conrdinates in EC
Sanction Lease Area Co-ordinate Sanction Lease Area Co-ordinate
Pillars | Latitude (N} | Longitude (E) Pillars tatitude (M)~ | Longitade {E]
A | 28°48'L.02'N | 77°12'19.63°F A 28°48'1.02°N TPI2196E.
B | 28°47'49.56"N | 77°12"17.52"F B | 28%479356"N 1IN SE
C | 28%47'39.42"N | 77°12'19.04E (v 28'47'39.12"N TT12I904E
D | 28%47'39.35"N | 77*12'13.26"E D 28°47'39,35"N 77°12'13.26"F
E_ | 28°47'48.74"N | 77°12'10.86"€ E 28°47'48,74"N 77°12'10.86°E
F 28%48'2.80°N | 77°12'13.01"E F 28™2'2.80"N 77°12'13.01°F
Workable Area Workable Area
A 28*48'1.02"N Z7"12'19.63™E A 28748 1.02"N F7T12'19.63"E
— &~ Eerarasacm F5izas o3 | Ssarioacn i isod e
Vigae fileyPT | 28°A7'39.35°N | 77-12°14.95°E Jof- By T 28°47°35.31"N 7 7"12'14.07"E
Fedcnn ; P e
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I-Lgni, Ehaﬁém_t_.a_MhLd u.p JM.&MM@IQML ,

C | 28°47'43.86"N | 77"12'1530%E | ¢ 28°47'44.28"N TPLEIPE |}
8 | 28°47'52.33'N | 77°12'18.05"E B 28°47'51.54"N T35 E ||
A 28"48'0,94"N | 77°12'1899"E A 28%48'2 62"N n*ﬂz‘m as“E--_' :
Non- Workable Area Non- WorkableArea

A | 28%48'0.94"N | 77°1218.99"E A WARZEN | T72'1405"F |
B | 28%7'52:33'N | 77°12'1B.O5'E. o 28°47'51.54"N FTIZIA85E ||
C' | 28'7'a3.86"N | TPI21530"F ¢ 28°4744.28°N TNIIATE
D' | 28°%47'3939"N | 77°12°14.95°€ |{| D 28°47'39.31"N. | 77°129407° |
D | 28%4739.35'N | 77°1213.26°E ||| O BUATIITN | 71050
E | 28°%47'48.74°N | 77410'10.:86"E E 28°ATASTAN | T7ITI086°E

i F 28*48'2.80'N | 77°12'13.01'F F 28'48'2 80N T30

The project proponent requested [0 amend the environmental clearante fettor r:}azerf

27/05/2021 as per above projict details.

‘Subsequently, the-case was considered in 487th SEIAA meeting held on 03-09:2021 wharein,

State Level-Environment Impact Assessment Authority (SEIMI ‘agreed with the recommendation ofthe

SEAC to-@mend the-environmental clearanie fetter no. ZYEPawaIQEACfS?QBfEGlE dated Hiﬁsfzan
Rest alf the contents mentisned in enviranmental clearance latter no, 27/Parva/SEAC/E703 /500
dated 27/05/2021 shall remaln thi same.

Anv appezl aeainst thIs £c shali !ia with the Natlonal Gresm Tﬁbuna!, T pire

L

__ierraﬂ, Wlthh F pariod

.t’npy, thraugh i emaﬁ for Infnmaﬂun and necessary actmn 10 -~

The Principal Secretary, Department of Emnranmeut, i-urest and Climate thangu, Government

of Uttar Pradesh, I.tt:knqw (smnil ~soenvi }
Joint Secratary, Mints:ry of Envirumnant. r-‘arast am! tfim&t‘e t.’hange, Gmmment ur !ﬂd?a,

3rd Floor, Prithvi-Block; Indira Paryavaran Bhawan, mmgh Road; New Delhil-110003 temaﬁ

- suﬁheer,g_ﬁﬂgggaln]
Deputy Director Genaral of Forests [C) tateg rated’ Reg?nnal oOftice, Mm&.'trs‘ of ﬁnvrmﬂmmﬁ

Forestand Climate Change, Kend, riya Bhawan, 5th’ Flt:lm*,r Segtor "H", Aligan}, Lticknow =
226020 (emalh— rocz.{ka-mi

f@nic.in}

District Magistrate: Ghaﬂabad.

Member Secretary, Uttar Pradesh Pollution Control Bnard m-nv. Paryavaran Bh:'man,
thuﬁ Khand, Gomii Nagar, mdmnw-mom {ermail ~ ms@uppeh: -

Copy to Web Master for uploading on- PARIVESH Portal.
Copy for Guard Filé.

{AJay Kumar Sharrma)
Memies Secretary, SEIAR
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INDIA NON JUDICIAL

Wy Government of Uttar Pradesh
e-Stamp
Certificate No. IN-UP94105203936034T

Certificate Issued Date
Account Reference
Unique Doc. Reference

08-Oct-2021 01:02 PM
SHCIL (F1)/ upshcilo1/ GHAZIABAD/ UP-GZB

SUBIN-UPUPSHCIL0170453235914703T
NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING

Purchased by
Description of Document Article 35 Lease
Property Description BALU KHANAN PATTA PACHAYARA KHAND-2 GATA NO.303MI

Consideration Price (Rs.)

313MI 290MI 301MI 303 304MI 297MI 298MI 302MI ETC

First Party DM GHAZIABAD

Second Party NEW PENTHER SICURITY GAURD SERVICES PROP_BANI SING
Stamp Duty Paid By NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING
Stamp Duty Amount(Rs.) 30,33,960

(Thirty Lakh Thirty Three Thousand Nine Hundred And Sixty only)
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Centificate No.
Certificate Issued Date
Account Reference
Unigue Doc. Reference

e

ACC Name: PANKAJ SHARMA
38 ACC Code: UP14000904
‘ Licence No. 355
Add. Ch No. 17-A. Tehsi Ghaziabad

INDIA NON JUDICIAL
¥
Government of Uttar Pradesh . \

e-Stamp <

IN-UP36531818585375T
17-Nov-2021 05:09 PM
NEWIMPACC (SV)/ up14000904/ GHAZIABAD/ UP-GZB

SUBIN-UPUP1400090462856080583958T
NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING

Purchased by
Descniption of Document Article 35 Lease
Property Description BALU KHANAN PATTA PACHAYARA KHAND-2 GATA NO-303Mi

Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

313MI 290MI 301MI 303 304MIN 297MI 298MI 302MI ETC

DM GHAZIABAD
NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING

NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING

1,99,000
(One Lakh Ninety Nine Thousand only)
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)i NV il == Licence NB. 360 7
I -M“""\'-‘I_-{_I.,-,I”?' ST -M\‘\: 1y Acc CO'::...‘; Mg ggﬁi@ﬂﬁ%m
oG No. 44, Tehsl] Cgéipennd GZB.

INDIA NON JUDICIAL S e

Government of Uttar Pradesh

e-Stamp

i A ?,, - v
' Certificate No. IN-UP36553052180648T /'
Certificate Issued Date 1 17-N6v-202105:25PM T 0,00
Account Ruference _ bl ".'{'\.'\IEWIMPACC (SV)/ up14000804/ GHAZIABAD SADAR/ UP-GZB
Unique Doc. Reference ; : SUBIN-UPUP1400080462924786178031T ’ o .
Purchased by : NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING
Description of Document :  Article 35 Lease Puiia o

' Property Description : BALU KHANAN PATTA PACHAYARA KHAND-2 GATA NO,303MI

' 313MI 290MI 301MI 303 304MI 297MI 298MI 302MI ETC _ ©
Consideration Price (Rs.) ; 5 °:
First Party : DM GHAZIABAD =g

' Second Party . NEW PENTHER SICURITY GAURD SERVICES PROR BANI SING
Stamp Duty Paid By : NEW PENTHER SICURITY GAURD SERVICES PROP BANI SING
Stamp Duty Amount(Rs.) .1 16,500 -

(Sixteen Thousand Five Hundred only)
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Any discrepancy in the details on this Cerlificate and as available on the website { Mobile App renders il invahd

2. The onus of checking the legitimacy is on the users of the cerlificale

3 In case of any discrepancy please inform the Competent Authority.
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(@)

SoM0 SRR (AReR) (darferaal W) Framraeh, 2019 & 4o ST

O~
Gfrﬂn/J/ “f s
ras quo L8]
- e

D IATER I awﬂm‘fa%amaﬂ'v‘faﬂﬁaw

OWO | veer at Ll (%0 <7 fafy
1. WH a8 | o1 wgER ﬁ;sa 20%) 82,82,545.00 s
2. 01 Rewwr faed (10%) 41,41,272.00 oW S
3. 01 o feed (10%) 34,60,667.00 s o

6,80,605.00 01.01.2022
(ara¥y f&ea)
4 01 e frea (10%) 41,41,272.00 01.02.2022
5 o1 7 fpmm  (10%) 41,41,272.00 01.03.2022
6 01 3w frw (10%) 41,41,272.00 01.04.2022
7 o1 7S fred  (10%) 41,41,272.00 01.05.2022
8 01 o e (10%) 41,41,272.00 01.06.2022
01 JoiTS W 30 =R (a4 g IIe) ¥ @4 $d 49
| ” [ 01 srear fowa (10%) 41,41,272.00 01.10.2022
_trﬁ'lﬁ%r BISH} WA a8 A oF G- RIREl BT AT 4,14,12,721.00
1 fadg 9 | o1 wgvr frsa (20%) 91,10,801.00 01.11.2022
2 o1 feamr fbea (10%) 45,55,399.00 01.12.2022
3 01 oS fped (10%) 45,55,399.00 01.01.2023
4 01 wRa fhea  (10%) 45,55,399.00 01.02.2023
5 o1 7rd fdwm  (10%) 45,55,399.00 01.03.2023
6 01 o fped (10%) 45,55,399.00 01.04.2023
7 01 7% e (10%) 45,55,399.00 01.05.2023
8 o1 90 fFed (10%) 45,55,399.00 01.06.2023
01 qers W 30 Rrawr (awf g &) ¥ 9 3 91
9 | 01 3@ear frw (10%) 45,55,399.00 01.10.2023
ﬁﬁﬁ ¥ § 97 Gl &1 A 4,55,53,993.00
1 qar a¥ | o1 FawR few (20%) 1,00,21,881.00 01.11.2023
2 i 01 e fFea (10%) 50,10,939.00 01.12.2023
3 01 WY fFed  (10%) 50,10,939.00 01.01.2024
4 01 vad frea (10%) 50,10,939.00 01.02.2024
5 o1 wrd fhed  (10%) 50,10,939.00 01.03.2024
6 01 & fhwd  (10%) 50.10,939.00 01.04.2024
7 01 9g e (10%) 50,10,939.00 01.05.2024
8 01 9 fwd  (10%) 50,10,939.00 01.06.2024
01 JaTe ¥ 30 Ry (@l Fq #1e) ¥ @ F o a7
9 .| o1 smEER R (10%) 50,10,939.00 01102024
g af § g e Rl &1 g 5,01,09,393.00
1 gl @l | o1 g fw (20%) 1,10,24,069.00 01.11.2024
2 - 01 Rwwr farw (10%) §5,12,033.00 01.12.2024
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3 01 orTad e (10%) 55,12,033.00 01.01.2025
4 01 Bl e (10%) 55,12,033.00 01.02.2025
5 01w v (10%) 66,12,033.00 01.03.2025
6 | . |o1 it R (10%) 65,12,033.00 01.04.2025
7 o1 7 Ry (10%) 56,12,033.00 01.05.2025
8 01 oA e (10%) 65,12,033.00 01.08.2025
01 G[ATE W 30 Ry (aul 3eg @) § @1 Pl 4%
9 " | 01 sreax fvva (10%) 55,12,033.00 01.10.2025
e oY ¥ 2@ el Bt anT 5,61,20,333.00
1 qed A | o1 sy v (20%) 1,21,26,471.00 01.11.2025
2 01 Rena fvw (10%) 60,63,237.00 01.12.2025
3 o1 Wil e (10%) 60,63,237.00 01.01.2028
4 01 Wy frwm (10%) " 60,63,237.00 01.02.2026
§ o1 wrd frw (10%) 60,63,237.00 01.03.2026
¢ 01 38 frw  (10%) 60,63,237.00 01.04.2026
i 01 wg fhea (10%) 60,63,237.00 01.06.2026
8 01 9 fbwa (10%) 60,63,237.00 01.06.2026
01 S8 W 30 RIR (@9l g @) § @ a5
9 “ 01 argea” fbwa  (10%) 60,63,237.00 01.10.2026
Yo a¥ ¥ °g SRR BT AT 6,06,32,367.00
W ey dra au ¥ 44 el @1 A | 25,28,28,807.00

@i Bl anfy & o @ ¢ g9 W H SfeeEd wfid
& fedl @1 apTaE T e BARRT $ AT WHR B
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UccaR Uce & WhIfk TR 39+l wwfaqal & SR/ SRt

UCCER 39 SURUA U3 (JoieyM) @ IR W I
Wil b1 Tgel YA R e IR gE W, S IHaf
P TR W oA Sue e wwiy W @ qewEa O
BolveR AN B Wik (79 9% fF geer g9 M P @e—1 D
sl WA | e far W) ok 9w qun # fRe wwy W
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Wﬁtﬂﬁw—esa%aaﬂr?ma%maﬁwWﬁnﬁ
& ford W & =g W 360 Rft BT W geIar R @ Ay
IR PTZ HIO0ZI0d0 HRT oM |fRd I uRe /e &1
fPAioT BN | TECTR I U6 URE /AT TR AROTFHOIATE0LI0
R W T, e vt @ geer & § Suefiel @
uRagd B Ugad UAd d18- @ GE ffd B T -uud
THOTHO—11 TR 3 IR PIE HT STeT Ugn 3R TR &= 3
gfaur gl SR SHaT W $U W Y@—@G PN Td Had
SH dIe] ¥U H FRET W | UeeER Ia PTZ Hiowiodiodio
DAY 3R IROTHOMS0EI0 Wh-Ri gRT B T T ReprfeT
Bl BH A B4 30 AT T YR v iR -6 @ Sudl
@ FUH wRGd I d gNT ReE @it I W Sad
RBIRET B SuaTes SRR |

UCER YAP a8 Bl S—UHOTHO—11 Wal faaxer wfed o
BT | TP aledl $I frfd $—THoTHO—11 TR Sifd dR Bls
B TP e W U dqAT Tl el Wd A D o
ROVHOATE0EI0 TR TR T ¥ad GBI ATRETT BTl
AR S A U9 TG g9 H TSI BT SGUTA T DA
B T H fawaci-1063 & w50 @ i R @
HRTER 81T |

q U gRa aifierer @ ey fRETE 05092019 B
U H UCCERG WM & ARl W W dlel "7
TR Feemery # venfig wuvs Wex # yyad snfefhRrad
geollord gad WYk H g<nic fHar S| s<iiew #
Rera diel 7309 § =1 Features &1 8HT 3Ma9dd & —

(1)  The Weight bridge devices should use the MQTT protocol to transit
data.

@) The Weight bridge devices should transit data over the internal to
LOT inprasuehase in cloud.

UeeeR 03 HieX &1 TENE IIAT Ol WX H ¥ Sl B9 B, 9§
31feres TevTE ¥ W fhard & |

TR §RT GRET HFdl & AR @9 ishar fhar SR |
Rrenfirert g1 fifed gRem &3 § @9 78 fbar SrRem |

T B Ol gRT ¥ g 99, foder anfe weiei grr @
&t Y fHar SR |

W &5 ® <X Sfal gRags yuo faefa fhar SR 98t w
QS & fasma qoa welkfa o |

I geear g1 Al 9 @ ueer, yataRy waewdr gHTO—uy
ST & O UERER BV U AW AN @ g qo SR

TS TR & gTE RReR) seEr oY SRR
A< fbar s g 21 ) S

W’ | (folx0), NeLAR

P E A
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gl |
Jov0 STEfiSt uReR Frmmae 1063 & fram 67 @ s ufy
o @Il @ aifd ufear o @1 st g ot sy o
UeHRE b HEd Y B |
HI0 ed STy, |0 Wiy gRa uiftier srear w0 wate
Ty g1 qiiRe s &1 urers foan S |
ol vd wal & Sooud @ uRumirasy afe @g arg s
oI wfhar e @ 8, o gad el fRorderd geear
# BrlY vd afy 59 A N @s oy g & o SudT 984
UeceR ERT fohar S|
NS0 WRGR AT B WReR g afe fFumt / sifefagHt # @
Heee BT © 3 dis vd srerar fafdr yremfua @ ot 2 ar
I8 USCeR ®I AR BT |
TeeER NI XSG AT g WRHR FRT Wag—wad W i
TR TG Yo FAT AN fAMET b1 Aodogwo g forer @i
BrSUSTH (SI0THOTHO) PR ST faar S |
UECER BT WA & § Ugd AT B 0T g BRAT B e
afe v uer gRT @1 farg S fbar oan 8, 1 ewe ford
I8 Wi fmEarR g8 |
UedER Bl SaRk Uo¥ Suwfie (aReER) frmmael 1963 FAT
| vd e ARl U AT S rTerdl @ S B
JERYT: UTeTH HAT BT |
qeder Wiad Ud frwifhd @aq &3 9@ awx fhdl A g |
WA BT BT PR, A1 B W0 ST NATed, "0 TSy 8wk
YTRIHROT 1T HI0 Hared ~TITid §RT UIRT 31e¥N &1 Tl
BT |
TeeeR fRmTgell 1963 & FA9—73 & wrewEl & Jrrid
N B AT W IS g9 SIS, fFEr, THad IR I B
feda 9<e § YU vHouHo—12 H e sk ey @
& PRfed B e el uRqd sun qen fAfifs
Y & W) fAaRe g B H el 89 WR %0 2,000.00 Y
wRd @ WHfIGR &N deT UedER @ UM 9o, @ ucer
faera @f eral &1 Sootad HMET SRR | \
G B BRA B IRM AR PE o @t /Suafiet g
BIT & 1 S VI YSSIR dAhTel el drfers qem e
q;n@ﬁaﬁﬁm(qowo)a%mmm@ﬁﬁmaﬁ
|
TCSTR Pl UeeThd & § WS & Wi R 3 dsifie
mﬁwmmﬁ@w-ﬁwm%gwﬁsgmﬁq
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32.

33.

34,

35.

49(9)

WEd & H W W ®™ A B A @ @ e e
o AT <1 SR |

T Ueel Wigld & gwEr wias § a7 v a1 frd ey
famT g1 Wl & fAwia & v & wRo sl By o
W S AFHEae 1963 & W 60 & qefH gy s
fA S & uvErd @@=+ yeer fivea frar s |

YR ERI & &3 % Ugd AN Wa @ IT W R
S| A @Sl & oRaed 2y fedl drear @ qfy W
BN NI B i e o @ ar el eraer @
ol wgafa T aifore R @8 wrafera, Mm@ %
WA BT AR BT | IR @ i F @9 arel @y § vy
DR BT DIy SiRalAcd &1 81T |

G R | drel T @ yerel @ sifiaes aq faumT @
foRaa weafd & fomm o= arf @ =St fovar S|

ghd =9 ycer &7 o IR & a=r $Ig Ay Wa9 I &
R S frErEet 1963 @ W 60 @& o1l gfdagad e
QA oM @ uwEa @@= ucer R foar SR |

Wad @99 ucel & @ HiR 5 ufoefa d=@fe a8 )
H w9 B T8 fhar o N ufoefia &9 W @ U™
S R HER @ ucer 9IS fBAT ST |ebd & |

Wipd @ gcer &F @ Waxk ol qff 89 @1 gEm H
TCeMRE YA @ Wil B FEE—e7 @ UifduEl & ITER
UfIHR BT YA BT |

Sovo TGSl (IRER) fFrammel, 1963 & FaH—34(4) & AR
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Annexure-5

— 51
m N Uttar Pradesh Pol!ution Contrql Board
“’%Jﬁ%zx Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2022 Date: 07/01/2023
To,
M/s
NEW PANTHER SECURITY GUARD SERVICE
gata Application Id-
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi, 18964632
312mi,313mi,314mi,GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZI A
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-

1. ThisCCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Sand Mining - 00 Metric Tonnes/Day
2,50,240 Cubic
Meter/Annum

2 (Total Lease 00 Metric Tonnes/Day
Areal?.512 Hectare,

3 |Total Mining Area= |00 Metric Tonnes/Day
8.512 Hectare)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8KLD Septic Tank

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment asis required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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)
Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

SNo. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

38



7. In compliance to the G.O 1011/81-7-2021-09 (V5V§t)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent isvalid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 agq



amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.

4.The Unit should be operated in such away so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.

6. Unit shall comply with CAQM direction passed time to time.

7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.

9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.

10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.

11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.

12.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

14.The unit shall abide by all the orders/ directionsissued by Hon’ ble Supreme Court, Hon’ ble High Couirt,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).

18.The unit should be operated in such away so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.

23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this contexq



24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.

25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.

27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.

28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.

CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad.
CEO
C-1.
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